


OFFICE OF
Divisional Forest officer, faridabad

Forest Department, Haryana
:_.-._::: ]o 

bye pass road near rose garden faridabad E. rnair dfofbd2@gmair.corn

No. t,g.f Dated: 3- l t- {.{.
To,

The Regional Officer,
Haryana State poilution Control Board
Faridabad Region
Sector_ 16, Faridabad.

sub: order dated 25'02.2020 of the Hon'ble NGT principal Bench New Delhi in thematter of oA 77s/20r9 varun Sheokand v/s Union of Incria & ors.
Ref: E-mail received from sh. AIit Grover, AAG, Haryana on dated 2g-77-2020and your retter No. HSpcB rFR/l,01grzeel-a+ Dated 30.r0.2020.

In this connection, Hon,bre NGT order- dated 25.02.2020 in oA No. 77512019

varun Sheokand V/s Union of Inciia & ors. directed that the Forest Department of the State may
also initiate action in accordance with the law. ln compliance of aforemention order ATR is.

hereby, forwarded for necessary action please.

Treat it most Urgent.

Deputy ohservator 5f F olssls
Faridaba -" " 

A+



+*******

An 0A No' 775/201'9 titled varun Sheokand vs. union of India & others was filed inNational Green Tribunal, New Delhi alleging illegal construction activities of M/s GlenApple Buildcon Pvt' Ltd', Kamaljeet, Kanhiyalal, parJeep Bajaj, Rakesh Mohan Aggarwal andNarender Gupta in Khata No zo} Khevat No. zr7 Killa No6,7 /2,8,9,10,'J'L,1-2,1,3,r4,1s,L7 f z,16 Minof viilage Ankhir, Faridabad, which is crosed underSection 4 of punjab Land preservation Act, 1900.

while hearing the application on 26.02.2020, Hon,ble NGT, New Delhi passed thefollowing order:

"As per the report filed on 24.02.2020 action has been initiated but there is aniniunction in operation by high court of Puniab and Haryana , Learned counselfor the Statestates that remedies will now be taken against the order of injunction , The ForestDepartment of state may also initiate action in accordance with raw.,,

The facts of the case are as under:-

That the Forest Department, Government of Haryana, vide Notification No. s.o.101/P'A'2/7900/s.3/92 dated 1.B.o}J,ggz norified 901 acres 6 Kanal 4 Marla of land invillage Ankhir, Tehsil Ballabhgarh, District Faridabad under section 4 of punjab LanclPreservation Act,1900, for a period of thirtyyears. That as per the afor.esaid no[ifications,the Government of Haryana, in exercise or inl powers conferred by section 4 of the pLpA,
1900 prohibited the acts as envisaged under r..tio, 4,for aperiod of thirtyyears frorn thedate of publication of the said notifications in the official Gazette in the area specified in theschedule annexed to the said notifications. That as per section 4 of the pLpA, 1900, inrespect of areas notified under section 3 generally oi th. whole or any part of any sucharea' the State Gorrernment may, by general o. .p"iiul order, temporarily regulate, restrictor prohibit;

(a) the clearing or breaking up or cultivating of land not ordinarily
prior to the publication of the notification under Section 3;

tb) the quarrying of stone or the burning of lime at places where such
not ordinarily been so quarried or burnt prior io the publication
under Section 3

under cultivation

stone or lime had
of the notification

[c) the cutting of trees or timber or the collection or removal or subjection to anymanufacturing process, otherwise than as described in Clause ful "iui, sub-section



s, save for bona fide domestic or agricultural

rest produce;
tention of sheep, goats or camels;
ssing out ofany such area; and
nts of towns and villages situated within the
ea to take any tree, timber or forest produce
ture sheep, goats or camels or to cultivate or

persons. uction and return of such permits by such

It is stated that the Khasra no mentioned above of village Anl<hir, Iraridabad, in which theapplicant has alleged construction is closed under Section 4 of punjab Land preservation
Act, 1900 under which crearing and breaking of land is prohibited.

It is stated that a forest offence report No. 06/580 dated 22.4.2016 'was
issued for constructing a wall in village Ankhir, Faridabad, forest offence report No.051/0452 dated 3'1'o'2017 was issued for constructing in area measu ringzacre in villageAnkhir, Faridabad, forest offence report No.052/452 dated 25.1,0.2017 was issued forconstructing a wall measuring area about B Acre in village Ankhir, Faridabad, forestoffence report No' 055/0452 dated 1'1.11,.2017 was issued for putting an Iron gate andcutting of 22 No' undersize Mesquit trees in village Ankhir, Faridabad. A detailed showcause notice (Annexure 1) was also issued vide Ietter No 5g0 dated 2+.og.2o2o againstKanhiya Lal R/o FIouse no 430 sector 27(A) Fariclabad Respondent No 11 for the illegalconstruction activities in the area notified under section 4 of punjab land preservation Act,1900.

Deputy onservator of Forest

Faridabad. YI L
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Office of the Range Forest Officer,
Faridabad Range, Faridabad
Bye Pass Road, Sector-L7, Faridabad

Phone no.:- Ot29-2222322, E-Mail lD R.F.O - rfo.fbd25@email.com.
E-Mail lD DFO, Faridabad.-df ofbdZ@ email.com

No.: 9i o Dated:

To:

K.K. UJJWALA FARM,

VILIAGE ANKH IR, FARIDABAD.

Sub: Notice.

It has been reported that you have under taken non Forestry activities in

land bearing khasra no. 7 AND g ln village ANKHIR in Faridabad District.

The said land is notified under section 4 and 5 of punjab land preservation

Act, 1900. As per the order of Hon'ble Supreme Court, the land so notified under
PLPA is treated as "Forest" for the purpose of Forest Conservation Act, 19g0 and
execution of non-forestry activities by committing illegal encroachment, leveling
of ground, breaking of land, erection of boundary wall, constructing concrete
structures on land notified under section 4 and 5 of pLpA, 1900 are violations of
orders of Hon'bre supreme courts and pLpA, 19oo & Forest conseryation Act,
1980' Therefore, your action amounts to violation of the pLpA 1900 and Forest
conservation Act, 19g0, Hon'bre NGT orders and Hon,bre supreme Court orders.

Hence, you are hereby cared upon your expranation within 10 days from
the date of receipt to this notice why action cannot be initiated against you for
violation of the orders of Hon'bre supreme court and pLpA, 1go0 & Forest(conservation) Act' 1980. simultaneously, you are arso directed to remove a, the

a'/ lr l**



etc' and restore the originar status of rand. rf you fair to submit youror remove iregar encroachment by yourserf within the specifiedction will be initiated to remove iregar encroachment without anyfurther reference to you' lt is, hereby, crarified that no prea wiil be entertainedafter specified time' All sort of cost incurred on removal of illegal encroachment
and restoration of area will be recovered from you and in case of defaurt, it sha,
be a fit charge on the property and shall be recovered by disposing it under Land
Revenue Act and other relevant laws. You shall also be booked under following
laws for civil and Criminat offences:-

lndian Forest Act, 1927

lndian Penal Code, 1g60

Forest Conservation Act 19g0.

a)

b)

c)

Fa rida bad.

Endst. No.: Sq/ Dated: aql1fu,o,
A copy is fonryarded to the Deputy conservator of Forests, Faridabad forinformation and necessary action.

Fa rida bad.
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